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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  On  behalf  Shri  MS.  Guru-
 Padaswamy,  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  ‘Notifications
 under  sub-section(6)  of  section  3  of  the
 Essential  Commodities  Act,  955  :—

 (i)  Fhe  Inter-Zonal  Wheat  and  Wheat
 Products  (Movement  :Control)
 Third  Amendment  Order,  1968,
 published  in  Notification  No.
 G.S.  R.  78  in  Gazette  of  India
 dated  the  25th  April  4968.
 G.  S.  R.  829,  published  in  Gazette
 of  India  dated  the  Ist  May,  1968,
 rescinding  the  Madhya  Pradesh
 Teora  Flour  Besan  (Export  Con-
 trol)  Order,  1968.  [Placed  in  Lib-
 rary.  See  No.  LT-239/68).

 (Hi)

 and  Salt  Act  etc.

 THE  ‘MINISTER  OF  STATE  करू  THE
 MINISTRY  OF  FINANCE  {SHRI  K.  ८.
 PANT)  :  I  beg  to  lay  on  the  Tablte—

 a)  A  capy-each  of  the  feltowing  Noti-
 fications  under  section  38  of  the
 Central  Excises  and  Salt  Act,  944

 etc.  ;
 (i)  The  Central  Excise  (First

 Amendment)  Rules,  968  pub-
 lished  in  Notification  No.  G.SiR.
 742  in  Gazette  of,  India  dated
 the  20th  April,  1968.

 (ii)  The  Central  Excise  (Second
 Amendment)  Rules,  968  pub-
 lished  in  Notification  No.
 G'S.R.  763  in  Gazette  of  India
 dated  the  27th  April,  1968.
 {Placed  in  Library.  See  No.  LT-
 1240/68).

 (2)  {i)  A  copy  of  the  Uttar  Pradesh
 Sales  Tax  (Amendment)  Act,
 968  (President’s  Act  No.  I!  of
 968)  published  in  Gazette  of
 India  dated  the  6th  April,:968,
 paler  subsection  (3)  of;section
 3:0f  the  Ditsar  Pradesh  State
 kagislature  (Delegation  of

 VAISAKBA  19,  $990  (SAKA)  Papers  Lald  3458
 Powers)  Act,  968  (Hindi  and
 English  versions).

 (ii)  A  statement  showing  reasons
 for  delay  in  Jayimg  the  Act
 fentioned  above  (Hindi  and
 English  versions).  [Piaced  2
 Library.  See  No.  LT-324/68).

 Notification  under  {ndustrial  Dis-
 putes  Act

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 S.C.  JAMIR):  I  beg  to.  lay  on  the
 Table —

 4)  .i)  A  copy  of  Notification  No.
 300-I.R.fIR/IA-i(A)  /64-Pt.  dated
 ‘the  2nd  March,  1968,  published
 न्  फिट  Calcutta  Gazette  adding
 certain  iadustries  to  the  First
 Schedule  to  the  Industrial  Dis-
 putes  Act,  1947,  under  -sub-
 section  (3)  of  section  40  of  the

 said  Act,  read  with  clause  (c)
 (iv)  of  the  Proclamation  dated
 the  20th  February,  1968,  issued

 *by  the  President  in  relation.to
 the  State  of  West  Bengal.

 (ii)  A  statement  showing  reasons
 ‘for  delay  in  laying  the  above
 Notification.  {Placed  in  Lib.
 rary.  See’  No.  LT-7242'68}.

 (2)  A  copy  of  Notification  No.  5.0.
 1471  published  in  Gazette  of  India
 dated  the  27th  April,  968  adding
 ‘Service  .in  the  Uranium  Industry’
 to  the  First  Schedule  to  the  Indus-
 rial  Disputes  Act,  ‘1947,  under  sub-
 section  (3)  of  section  40  of  the  said
 Act.  [Placed  in  Library  See  No.
 LT-I243'68}.

 68)  i)  A  capy  of  Notification  No.
 3089-LR./LR/IR/4/65  published
 in  the  Calcutta  Gazette  dated  the
 2st  September,  ‘1987,  making
 cessain  amendments  to  the  West
 Bengal  ladustrial  Disputes
 Rules,  1958,  under  sub-section
 (4)  of  section  38  of  the  Indus-
 trial  Disputes  Act,  1947,  read
 with  ¢lause  {c)(iv)  of  the-Pro.

 vclamatian  dateJ  the  20th  Feb-
 ruary,  1968,  issued  by  the

 Peesident  in  relation  to  the
 State  of  West  Bengal.


